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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

B.A. 959/94. Dt. of Decision : 26-9-04,
Mohd. Asghar Ali .. Applicant.
Vs

1. Union of India rep. by
Mmember (P), Central Board of
Excise and Customs, Department
of Revenua, Ministry of finance,
Govt. cf India, North Block,
New Delhi.

2. Collector of Central Excisse, .
Basheerbagh, Hyderabad. .. Respondents.

Counsel far the Applicant : Mr. K.S5.R.Anjaneyulu

Counsel for ths Respondents : Mr, N,V.Ramana, Addl.CGS3C.
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THE HON'BLE SHRI A.V. HARIDASAN : MEMBER (JUDL.)

THE HON'BLE SH?I'R.B. GORTHI : MEMBER (ADMN.)
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0,A. 958/94. DT. of Decision : 26-9-94.

CROER

} As per Hon'ble Shri A.V.Haridasan, Member (Judl.) [

The applicant who is a retired Supsrintendsnt of
Central Excise and Customs has‘Pilad this application under
section 19 of the Admn. Tribunals Act for a direction to
the tespondants to pinalise the disciplinary proceedings
pending against him and to release to him his retiral

benafits,.

2. The facts in brief are as follows, On 26-7-90
just a few days prior to the retirement of the applicant
he was gseryed with a memorandum of charges. The applicant
in his explanation denied the charges. An enquiry was
held, In the meantime on 31-8-90 the applicant has
retired. The snguiry guthority on complation o the

. | b yepp o
proceedings submitggﬁppo the disciplinary authority on
2é-5-92 holding that the charggfagainst that the applicant
wers not proved. The grievance of the applicant is as
the disciplinary authority has not passad final orders
in the matter,K amd8 his pensionary benefits are being

/

withheld unreasonably and illegally.

3, The respondents in their peply affidavit did not
contrevert the factual allegationsiégﬂthe application.
They contend that as the applicant is a retired 6Pfice§,
and as thse President is the disciplinary autho?ity, the
finalisation of the disciplinary proceedings qé% pending

/thareforejhi§ retiral benefits could

not so far beag;released te him,

r

with the ministr&:and

4, As the pase relates to finalisation of disciplinary
] O et
proceedings and r of retiral benefits of an gmployse

who petired more than 4 years ago; we are of the view

that the matter cen bs disposed of at the admission gtage

A \
itself and counsel $er eithsr side also agreed to this
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*iééaiﬁﬁﬁx Since the enquiry report has been pgceived by

the disciplinary authority as early as on 26-5+92, s

are of the view that the time taken so far is more than -

sufficient for Finalﬁsiﬁéfﬁ:the disciplinery proceedings gud

we do not find any justif%ﬁéﬁ;aason for .delaying %g/the

mater any eurthpr.

S

In result the spplication is disposed of with

a direction to the respondents to pass final orders in the

disciplinary proceedings initiated against the applicant

-

as

on 26-7-90?;$s‘ggPaﬁéﬁiéﬁgjﬁﬁpossible and at sny time’ not

later than nikhin a period of 2 months prom the date of B

_“recsipt ;of this order. We hewe also direct that the

matter concerning finalisation of the pensionary claims of

the applicant also should be disposed of without asny farther

a8

delay. Eééﬁﬁpgalication is disposaed of with the abovse

directions without any order as to costs.
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MEMBER (ADMN., ) mEMBER (JUDL.)
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Dated : o6th Sept. 1994. Dy. Registrar(Judl.

"Dickdated in Upen Court.

Copy to:=-

1. Member{P), Central Board of Excise and Customs,
ment of Revenus, Ministry of Finance, Union of

Govt. of India, North Bleck, New Delhi.
2. Collector of Central Excise, Bashaerbagh, Hyd.
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cepy te@ Sri. K.3.R.Anjaneyulu, advecate, CAT, Hyd
cepy to S5ri. N.V.Remana, Addl. CGSC, CAT, Hyd.
cepy to Library, CAT, Hyd.
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